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NATIONAL HUMAN

RIGHTS COMMISSION

Addressing the Rights of Manual Scavengers

https://observervoice.com/addressing-the-rights-of-manual-scavengers-86701/

Shalini SinghJanuary 6, 2025Last Updated: January 6, 2025 The National Human Rights
Commission (NHRC) of India recently hosted a significant open house discussion focused on
the dignity and liberty of individuals, specifically addressing the rights of manual scavengers.
This hybrid event took place at the NHRC premises in New Delhi and was chaired by Justice
Shri V. Ramasubramanian, the NHRC Chairperson. The discussion brought together a diverse
group of stakeholders, including government representatives, non-governmental organizations
(NGOs), human rights defenders, and research scholars. Their collective aim was to address
the pressing issues surrounding the rights of manual scavengers and to explore ways to ensure
their dignity.

The Ongoing Challenge of Manual Scavenging

Manual scavenging remains a critical issue in India, despite legislative efforts to
eradicate the practice. Justice Ramasubramanian highlighted that while laws exist to
prevent manual cleaning of sewage and hazardous waste, the tragic deaths of
sanitation workers continue to occur. This alarming trend underscores the need for a
comprehensive approach that combines legislation, executive action, and judicial
oversight. The NHRC Chairperson emphasized the importance of understanding the
root causes of these incidents to develop effective remedial measures.

One proposed solution is the implementation of pilot projects that utilize technology and
robotics for cleaning sewer lines and septic tanks. By starting in one state, the
outcomes can be assessed and potentially replicated in other regions. This innovative
approach aims to reduce the reliance on manual scavenging and improve safety for
sanitation workers. The NHRC is committed to exploring these technological
advancements as part of a broader strategy to address the issue.

Legislative Framework and State Responsibilities

During the discussion, NHRC Secretary General Shri Bharat Lal set the agenda by
outlining the Commission’s focus on the implementation of mechanized cleaning
processes across various states. He noted that many states have developed three-year
programs for urban local bodies, in line with the Supreme Court’s guidelines from the
Dr. Balram Singh v/s Union of India case. These programs aim to phase out manual
scavenging and promote safer, more dignified working conditions for sanitation workers.

However, the Secretary General also pointed out that certain castes and communities
are disproportionately affected by manual scavenging. This highlights the need for
targeted interventions that address the specific challenges faced by these groups. The
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NHRC is actively working to ensure that these communities receive the support and
resources necessary for their rehabilitation and empowerment.

Recommendations for Improvement

The discussions yielded several key recommendations aimed at improving the situation
for manual scavengers. Participants emphasized the need for better representation and
ground-level monitoring to ensure effective implementation of welfare programs.
Conducting surveys to assess the needs of manual scavengers and to implement
rehabilitation programs was also deemed essential.

Moreover, participants stressed the importance of distinguishing between sanitation
workers and manual scavengers in legislation. This distinction is crucial for ensuring
that the rights and needs of both groups are adequately addressed. Other suggestions
included incentivizing mechanization for cleaning, providing training for women-led self-
help groups, and ensuring transparency in data related to manual scavenging and
sewer deaths.

The NHRC plans to further deliberate on these recommendations to enhance the
implementation of legal and policy provisions. The goal is to effectively end the practice
of manual cleaning of hazardous waste and to ensure proper rehabilitation for those
involved in such work. The Commission’s commitment to addressing these issues
reflects a broader societal responsibility to uphold the dignity and rights of all
individuals, particularly those in vulnerable positions.
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NHRC concerned at death of sanitation workers despite steps to
eradicate manual scavenging

https://www.thehindu.com/news/national/nhrc-concerned-at-death-of-sanitation-
workers-despite-steps-to-eradicate-manual-scavenging/article69068225.ece

The rights panel asks government to ponder over using technology/robots for cleaning
sewer lines and septic tanks

Updated - January 06, 2025 09:22 pm IST - New Delhi

Expressing concern over continuous death of sanitation workers despite legal
provisions to eradicate manual cleaning of sewage and hazardous waste, National
Human Rights Commission (NHRC) chairperson Justice (retd.) V. Ramasubramanian
on Monday (January 6, 2024) said it was necessary to study and understand the causes
to suggest remedial measures.

He pointed out that manual scavenging is the one area that is being tackled
legislatively, managed executively and supervised judicially to eradicate it, but death of
sanitation workers is rampant and stressed on the need for running a pilot project using
technology/ robots for cleaning sewer lines and septic tanks to begin with in one State
to see its outcome and further replication in other parts of the country.

Justice Ramasubramanian was speaking at an open house discussion organised by the
commission on ‘Dignity and Liberty of the Individuals- Rights of Manual Scavengers’ in
New Delhi.

According to the government data, 377 persons have died during the last five years
from 2019 to 2023 due to hazardous cleaning of sewers and septic tanks.

The commission maintained that manual scavenging is one of the biggest challenges
facing society, which needs to be addressed with concerted efforts.

NHRC Secretary General Bharat Lal highlighted how certain castes and communities
are disproportionately affected by this practice. The commission had taken up the issue
of implementation of mechanised cleaning processes by various States.

The commission members listed measures to check manual scavenging, including
conducting surveys for effective implementation of rehabilitation programmes and
ensuring minimum wages.

The NHRC suggested to maintain transparency in manual scavenging data and sewer
death reporting, budget analysis, and awareness campaigns under SBM and
NAMASTE schemes.
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“There is a need for a monitoring mechanism to identify the persons involved in manual
scavenging and to create a database for health insurance, education, etc,” the
commission said.
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NHRC holds discussion on ‘Rights of Manual Scavengers’

https://jharkhandstatenews.com/article/top-stories/8911/nhrc-holds-discussion-on-rights-
of-manual-scavengers/

06 January 2025

National Human Rights Commission(NHRC), India organised open house discussion on
‘Dignity and Liberty of the Individuals - Rights of Manual Scavengers'.

NHRC, India Chairperson, Justice Shri V. Ramasubramanian expresses concern over
the continued incidents of deaths of sanitation workers despite the legal provisions to
eradicate manual cleaning of sewage and hazardous waste.

He stressed the need to run a pilot project using technology/ robots to clean sewer lines
and septic tanks.

To begin with, he said, one state for subsequent replication in other parts of the country
should be held.

NHRC, India Secretary General Shri Bharat Lal says the Commission is following up on
the implementation of mechanized cleaning processes by various states.

Among various suggestions, transparency stressed in manual scavenging data and
sewer death reporting, budget analysis and awareness campaigns under SBM and
NAMASTE schemes.
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NHRC Holds Open House Discussion on Rights and Dignity of Manual
Scavengers

https://indianmasterminds.com/news/nhrc-holds-open-house-discussion-on-rights-and-
dignity-of-manual-scavengers-103881/

The event aimed to address the challenges faced by manual scavengers and discuss
measures to ensure their dignity and rights

Indian Masterminds Bureau
January 6, 2025

The National Human Rights Commission (NHRC), India, organized an open house
discussion in hybrid mode on the theme, “Dignity and Liberty of Individuals — Rights of
Manual Scavengers,” at its premises in New Delhi.

The event aimed to address the challenges faced by manual scavengers and discuss
measures to ensure their dignity and rights.

The discussion was chaired by NHRC Chairperson Justice V. Ramasubramanian, in the
presence of Members Ms. Vijaya Bharathi Sayani and Justice (Dr.) Bidyut Ranjan
Sarangi, Secretary General Mr. Bharat Lal (1988-batch IAS officer), and other senior
officials. Representatives from various ministries, state governments, NGOs, human
rights defenders, UN agencies, private organizations, and research scholars
participated in the deliberations.

Justice Ramasubramanian noted that manual scavenging is an issue being addressed
through legislative, executive, and judicial measures. However, he expressed concern
over the continued deaths of sanitation workers despite laws prohibiting the manual
cleaning of sewage and hazardous waste. He stressed the importance of understanding
the root causes of these issues to propose effective solutions.

He also recommended initiating a pilot project employing technology and robotics for
cleaning sewer lines and septic tanks. This project could be implemented in one state
initially and, based on its success, replicated across the country.

Mr. Bharat Lal, NHRC Secretary General, emphasized the Commission’s focus on
mechanized cleaning processes and highlighted steps taken by various states in this
direction. He referred to a Supreme Court directive in the Dr. Balram Singh vs. Union of
India & Ors. case, which led to the preparation of three-year action plans by Urban
Local Bodies in several states. He also underscored the disproportionate impact of
manual scavenging on marginalized castes and communities.
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Earlier, NHRC Joint Secretary Mr. Devendra Kumar Nim (1993-batch IP&TA&FS officer)
provided an overview of the event’s three technical sessions:

Addressing deaths in septic and sewer tanks.

Advocating for a complete ban on manual scavenging.

Rehabilitation measures for manual scavengers to ensure dignity and empowerment.
Expert Contributions

The event featured insights from experts, including Mr. Prabhat Kumar Singh, Managing
Director of the National Safai Karamcharis Finance & Development Corporation; Mr.
Bezwada Wilson, National Convenor of Safai Karamchari Andolan; and Mr. Sujoy
Majumdar, Senior WASH Specialist at UNICEF India. Other notable speakers included
representatives from Genrobotics Innovations, the International Labour Organisation,
and NITI Aayog, among others.

Key Recommendations
The following suggestions emerged from the discussions:

Strengthen ground-level monitoring and representation for effective welfare
implementation.

Conduct surveys to ensure proper rehabilitation and fair wages.

Clearly distinguish between sanitation workers and manual scavengers under the 2013
Act.

Incentivize mechanization and provide training, focusing on empowering women-led
self-help groups.

Improve transparency in data collection on manual scavenging and sewer-related
deaths.

Provide capacity-building training and safety gear for workers.

Offer financial assistance for technological innovations in hazardous waste
management.

Regulate desludging market operations.
Organize awareness workshops and campaigns under SBM and NAMASTE schemes.

Create a monitoring mechanism to identify manual scavengers and maintain a database
for health insurance, education, and other benefits.
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Way Forward

The NHRC will deliberate on these recommendations to bridge gaps in legal and policy
implementation. The ultimate goal is to eradicate manual scavenging, ensure safe
working conditions, and rehabilitate affected individuals, thereby upholding their dignity
and rights.



PRINT, Online, 7.1.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

NHRC holds open house discussion on rights of manual scavengers

https://theprint.in/india/nhrc-holds-open-house-discussion-on-rights-of-manual-
scavengers/2433466/

NHRC chairperson Justice (Retd) V. Ramasubramanian, expressed concern over the
continuing deaths of sanitation workers despite legal provisions aimed at eradicating the
practice.

ThePrint Team 06 January, 2025 05:07 pm IST

New Delhi: The National Human Rights Commission (NHRC) held an open house
discussion on 6 January, focusing on the rights of manual scavengers and the ongoing
practice of manual cleaning of sewage and hazardous waste in the country.

NHRC chairperson Justice (Retd) V. Ramasubramanian, expressed concern over the
continuing deaths of sanitation workers despite legal provisions aimed at eradicating the
practice. He emphasised the need for a pilot project utilizing technology, such as robots,
for cleaning sewer lines and septic tanks. This pilot project would initially be
implemented in one state with the potential for replication across the country.

Justice Ramasubramanian stressed the need to study and understand the causes of
these deaths in order to suggest effective remedial measures.

NHRC secretary general Bharat Lal highlighted the Commission’s efforts to monitor the
implementation of mechanized cleaning processes by various states. He noted that
while some states have developed plans in line with Supreme Court guidelines, the
issue of manual scavenging persists, disproportionately affecting certain castes and
communities. He also mentioned that various states have developed three-year
programmes for all Urban Local Bodies under guidelines set by the Supreme Court in
Dr Balram Singh v/s Union of India & Ors.

The discussion, held in hybrid format at the NHRC premises in New Delhi, saw
participation from representatives of various ministries, state governments, NGOs,
human rights defenders, UN agencies, private organizations, and research scholars.

Discussions centered around three key themes: addressing deaths in septic and sewer
tanks, the need for a complete ban on manual scavenging, and rehabilitation measures
for manual scavengers.

Key suggestions emerged from the discussion included: improved representation and
ground-level monitoring for effective welfare implementation; conducting surveys to
better understand the implementation of rehabilitation programs and minimum wage
enforcement; a clearer distinction between sanitation workers and manual scavengers
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in the 2013 Act; incentivizing mechanization and providing training for sustainable
livelihoods, particularly empowering women-led self-help groups; ensuring transparency
in manual scavenging data, sewer death reporting, budget analysis, and awareness
campaigns under the Swachh Bharat Mission (SBM) and Namami Gange (NAMASTE)
schemes; capacity-building training for those involved in manual scavenging and sewer
cleaning; providing financial assistance to innovators developing technological solutions
for hazardous waste cleaning; regulating the de-sledging market; providing safety gear
and conducting awareness workshops; and establishing a monitoring mechanism to
identify manual scavengers for access to health insurance, education, and other
benefits.

The NHRC said in a statement that it will consider these suggestions and formulate
recommendations to ensure the effective implementation of existing legal and policy
provisions, addressing gaps, and ultimately putting an end to manual cleaning of
hazardous and sewage waste while ensuring the proper rehabilitation of those affected.
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NHRC Hosts Open House Discussion on Eradicating Manual
Scavenging and Ensuring Dignity for Sanitation Workers

https://www.devdiscourse.com/article/law-order/3216319-supreme-court-set-to-revisit-
gruesome-nithari-acquittal-case

Justice Ramasubramanian expressed deep concern over the continued deaths of
sanitation workers despite legal provisions banning hazardous manual cleaning.

Devdiscourse News Desk | New Delhi | Updated: 06-01-2025 21:12 IST | Created: 06-
01-2025 21:12 IST

The National Human Rights Commission (NHRC), India, conducted an open house
discussion on the rights and dignity of manual scavengers at its New Delhi
headquarters. The hybrid-mode event was chaired by NHRC Chairperson Justice Shri
V. Ramasubramanian, alongside members Smt. Vijaya Bharathi Sayani, Justice (Dr)
Bidyut Ranjan Sarangi, and Secretary General Shri Bharat Lal. The discussion brought
together representatives from various ministries, state governments, NGOs, UN
agencies, private organizations, and research scholars to address the pressing
challenges faced by manual scavengers and sanitation workers.

Chairperson’s Call for Change

Justice Ramasubramanian expressed deep concern over the continued deaths of
sanitation workers despite legal provisions banning hazardous manual cleaning. He
emphasized the need to study root causes and explore innovative technological
solutions, such as piloting robotic cleaning of sewer lines and septic tanks in one state
for nationwide replication.

Mechanization and Legal Enforcement

Shri Bharat Lal, Secretary General of NHRC, highlighted the Commission's efforts to
enforce mechanized cleaning processes in states, as directed by the Supreme Court in
the Dr. Balram Singh v/s Union of India & Ors. case. Several states have initiated three-
year programs for mechanization in urban local bodies. However, systemic issues,
including caste-based inequities, remain a challenge.

Technical Sessions: Holistic Approach to Addressing Manual Scavenging

NHRC Joint Secretary Shri Devendra Kumar Nim outlined the three key sessions during
the discussion:

Addressing deaths in septic tanks and sewer lines: Highlighting safety failures and
proposing robust interventions.
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Banning manual scavenging: Advocacy for comprehensive prohibition and stricter
enforcement.

Rehabilitation and empowerment: Developing pathways for dignity, financial
independence, and sustainable livelihoods for affected individuals.

Expert Contributions and Technological Innovations

The event featured insights from experts like Shri Bezwada Wilson, National Convenor
of Safai Karamchari Andolan; UNICEF specialists; and innovators like Shri Rashid
Karimbanakkal of Genrobotics Innovations. Solutions discussed included robotic
cleaning systems, community-driven models, and incentivizing women-led Self-Help
Groups (SHGSs) in sanitation efforts.

Key Recommendations from the Discussion

Enhanced Monitoring and Representation: Ground-level oversight to ensure effective
welfare program implementation.

Data Transparency: Improved reporting of manual scavenging cases, sewer deaths,
and budget allocation under SBM and NAMASTE schemes.

Distinction in Roles: Differentiating sanitation workers and manual scavengers under the
2013 Act for tailored policies.

Mechanization Incentives: Promoting technology adoption with financial assistance for
innovators.

Rehabilitation Programs: Conducting surveys, providing minimum wages, and creating
a robust database for health insurance and education.

Capacity Building: Training programs for workers to operate mechanized cleaning
systems and ensure safety compliance.

Safety and Awareness: Distribution of safety gear, workshops, and community
campaigns.

Empaneling and Regulating Market Players: Establishing accountability mechanisms for
desludging operators.

Future Steps

The NHRC pledged to deliberate further on these recommendations and work with
stakeholders to address gaps in legal and policy frameworks. The aim is to eliminate
hazardous manual cleaning practices and provide dignified livelihoods for affected
individuals, ensuring their rights and well-being.
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The Larger Context

Despite laws banning manual scavenging, the practice persists, claiming lives and
perpetuating inequality. Initiatives like mechanization, robust monitoring, and
comprehensive rehabilitation measures offer a roadmap to eradicating this
dehumanizing practice, with NHRC playing a pivotal role in catalyzing change.
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NHRC meet: Experts suggest pilot project on using robots for sewer
lines, septic tanks cleaning

https://www.ibtimes.co.in/nhrc-meet-experts-suggest-pilot-project-using-robots-sewer-
lines-septic-tanks-cleaning-877594

Running a pilot project using robots for cleaning sewer lines and septic tanks was
among the suggestions made by experts at a discussion on the rights of manual
scavengers and ensuring their dignity organised by the National Human Rights
Commission (NHRC)

By IBT News Desk January 6, 2025 15:33 IST

Running a pilot project using robots for cleaning sewer lines and septic tanks was
among the suggestions made by experts at a discussion on the rights of manual
scavengers and ensuring their dignity organised by the National Human Rights
Commission (NHRC), said an official on Monday.

Addressing the discussion on 'Dignity and Liberty of the Individuals -- Rights of Manual
Scavengers', NHRC Chairperson, Justice V. Ramasubramanian said that it is necessary
to study and understand the causes to suggest remedial measures.

He stressed the need for running a pilot project using technology/robots for cleaning
sewer lines and septic tanks to begin with one state to see its outcome and further
replication in other parts of the country, a statement said.

NHRC Secretary General, Bharat Lal said that the Commission has taken up the issue of the
implementation of mechanized cleaning processes by various states and the steps
taken by them in this regard.

It has emerged that various states have prepared a three-year programme for all Urban
Local Bodies in accordance with the guidelines issued by the Supreme Court in Dr
Balram Singh v/s Union of India case.

He also highlighted how certain castes and communities are disproportionately affected
by this practice of manual scavenging.

The discussion was attended by NHRC Members Vijaya Bharathi Sayani, and Justice (Dr)
Bidyut Ranjan Sarangi, and other senior officers.

Attendees included representatives from various ministries and state governments,
NGOs, human rights defenders, UN agencies, private organizations, and research
scholars, contributing to discussions on pertinent issues regarding the rights of manual
scavengers and ensuring dignity.
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NHRC Joint Secretary, Devendra Kumar Nim, gave an overview of the three technical
sessions- 'Addressing the issue of deaths in septic and were tanks in India,' "'The need
for a complete ban on manual scavenging,' and 'Rehabilitation measures for manual
scavengers: A path towards dignity and empowerment and the way forward.'

He said that manual scavenging is one of the biggest challenges society is facing today,
which needs to be addressed with concerted collective efforts.

Some of the suggestions which emanated from the discussions included the need for
better representation and ground-level monitoring to ensure effective welfare
implementation and surveys for effective implementation of rehabilitation programmes
and minimum wages.

Experts also batted for making a distinction between sanitation workers and manual
scavengers in the 2013 Act.

They also called for offering incentives for mechanization of cleaning and imparting
training for it to women-led SHGs for sustainable livelihoods.

Transparency was also needed in manual scavenging data and sewer death reporting,
budget analysis, and awareness campaigns under SBM and NAMASTE schemes, said
experts

(With inputs from IANS)
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NHRC, India Organises Open House Discussion On Dignity And
Liberty Of The Individuals - Rights Of Manual Scavengers

https://www.freepressjournal.in/india/nhrc-india-organises-open-house-discussion-on-
dignity-and-liberty-of-the-individuals-rights-of-manual-scavengers

The National Human Rights Commission (NHRC), India organised an open house
discussion in hybrid mode on ‘Dignity and Liberty of the Individuals- Rights of Manual
Scavengers’ at its premises in New Delhi.

Somendra SharmaUpdated: Monday, January 06, 2025, 08:34 PM IST

The National Human Rights Commission (NHRC), India organised an open house
discussion in hybrid mode on ‘Dignity and Liberty of the Individuals- Rights of Manual
Scavengers’ at its premises in New Delhi. The discussion was chaired by the NHRC,
India Chairperson, Justice Shri V. Ramasubramanian in the presence of Members, Smt.
Vijaya Bharathi Sayani and Justice (Dr) Bidyut Ranjan Sarangi, Secretary General, Shri
Bharat Lal and other senior officers. Attendees included representatives from various
ministries and state governments, NGOs, human rights defenders, UN agencies, private
organizations, and research scholars, contributing to discussions on pertinent issues on
rights of manual scavengers and ensuring dignity to them.

The NHRC, India Chairperson said that manual scavenging is one area that is being
tackled legislatively, managed executively and supervised judicially to eradicate it.
However, it is concerning that the deaths of sanitation workers are still happening
despite the legal provisions to eradicate manual cleaning of sewage and hazardous
waste.

Justice Ramasubramanian said that it is necessary to study and understand the causes
to suggest remedial measures. He also stressed the need for running a pilot project
using technology/ robots for cleaning sewer lines and septic tanks to begin with one
state to see its outcome and further replication in other parts of the country.

Before this, setting the agenda of the discussion, NHRC, India Secretary General, Shri
Bharat Lal said that the Commission has taken up the issue of implementation of
mechanized cleaning processes by various States and the steps taken by them in this
regard. It has come out that various states have prepared up to three years programme
for all Urban Local Bodies in accordance with the guidelines issued by the Supreme
Court in Dr. Balram Singh v/s Union of India & Ors. case. He also highlighted how
certain castes and communities are disproportionately affected by this practice.

Earlier, NHRC, India Joint Secretary, Shri Devendra Kumar Nim gave an overview of
the three technical sessions- ‘Addressing the issue of deaths in septic and were tanks in
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India,” ‘The need for a complete ban on manual scavenging,’” and ‘Rehabilitation
measures for manual scavengers: A path towards dignity and empowerment and the
way forward.” He said that manual scavenging is one of the biggest challenges facing
society, which needs to be addressed with concerted collective efforts.

The speakers included Shri Prabhat Kumar Singh, Managing Director, National Safai
Karamacharis Finance & Development Corporation, Shri Bezwada Wilson, National
Convenor, Safai Karamchari Andholan, New Delhi, Shri Sujoy Majumdar, Senior WASH
specialist, UNICEF India, Shri Yusuf Kabir, Water Sanitation and Hygiene Specialist,
UNICEF, India, Rohit Kakkar, CPHEEO, Shri Rashid Karimbanakkal, Director,
Genrobotics Innovations, Kerala, Baishali Lahiri, International Labour Organisation, Dr
Vinod Kumar, Law and Director of Centre for Human Rights and Subaltern Studies,
National Law University, Manjula Pradeep, WAYVE Foundation, Ms. Raj Kumari,
Solinas Integrity Pvt. Ltd., Tamil Nadu, Prof. Sheeva Dubey, FLAME University, Pune,
Shri M. Krishna, Managing Director, Kam-Avida Enviro Engineers Pvt. Ltd., Ms Smriti
Pandey, Consultant, NITI Aayog, among others.

Some of the suggestions emanated from the discussions are as follows;

i.) Need for better representation and ground-level monitoring to ensure effective
welfare implementation;

ii.) Conduct surveys for effective implementation of rehabilitation programmes and
minimum wages;

iii.) The distinction between sanitation workers and manual scavengers in the 2013 Act
is necessary;

iv.) Incentivize mechanization for cleaning and training for the same empowering
women-led SHGs for sustainable livelihoods;

v.) Transparency is needed in manual scavenging data and sewer death reporting,
budget analysis, and awareness campaigns under SBM and NAMASTE schemes;

vi.) Capacity-building training for the people involved in manual scavenging and sewer
cleaning;

vii.) Give financial assistance to those coming up with technological innovations for
hazardous waste cleaning;

viii.) Empanelment of de-sledging market and regulating its operations;

ix.) Providing of safety gear and conducting of awareness workshops;
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x.) Need for a monitoring mechanism to identify the persons involved in manual
scavenging to create a database for health insurance, education, etc;

The Commission will further deliberate upon these suggestions for ensuring the
implementation of legal and policy provisions and address the gaps therein for an
effective end to the manual cleaning of hazardous and sewage waste as well as proper
rehabilitation of the persons involved in such works.
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